
 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 

Company Appeal (AT) (Insolvency) No. 215 of 2017 
 

IN THE MATTER OF: 
 

Arkay Energy (Rameshwaram) Ltd. 
 

…Appellant 
 

Vs 
 

Tamil Nadu Generation & Distribution Co. Ltd. ….Respondent 
 

With  
 

Company Appeal (AT) (Insolvency) No. 231 of 2017 
 

IN THE MATTER OF: 
 

IndBarath Thermal Power Ltd. 
 

…Appellant 
 

Vs 
 

Tamil Nadu Generation & Distribution Co. Ltd. ….Respondent 
 

With  
 

Company Appeal (AT) (Insolvency) No. 232 of 2017 
 

IN THE MATTER OF: 
 

IndBarath Powergencom Ltd. 
 

…Appellant 
 

Vs 
 

Tamil Nadu Generation & Distribution Co. Ltd. ….Respondent 
 

Present:    
     For Appellant: Mr. Anirudh Krishnan, Mr. Anirudh Wadhwa, Mr. 

Bhargav R. Thali and Mr. Keerthikaran, 
Advocates. 

     For Respondent: Mr. Amrendra Saran, Sr. Advocate with Mr. G. 

Umapathy, Mr. S. Vallinayagah and Mr. C. S. 
Kiran, Advocates. 

 
O R D E R 

 

29.05.2018: Learned counsel for the Appellant submits that the parties 

have settled the dispute.  A copy of the Minutes of the 6th Meeting held in PWD  
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Company Appeal (AT) (Insolvency) No. 215, 231 and 232 of 2017 

Conference Hall, Energy Department, Fort St. George, Chennai on 24.05.2018 

has been produced which reads as follows:- 
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Company Appeal (AT) (Insolvency) No. 215, 231 and 232 of 2017 

 

2. Mr. Amrendra Saran, learned senior counsel appearing on behalf of the 

Respondent – ‘Tamil Nadu Generation & Distribution Company Ltd.’ submits 

that in view of terms and conditions of the agreement, the Appellants are 

required to withdraw the appeal.  He also handed over an account payee cheque 
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Company Appeal (AT) (Insolvency) No. 215, 231 and 232 of 2017 

bearing number 852321 dated 28.05.2018 for Rs.40,00,00,000/- (Rupees Forty 

Crore Only) issued in the name of ‘Arkay Energy (Rameshwarm) Limited’ issued 

by State Bank of India, Commercial Branch Chennai to learned counsel for the 

Appellant for onward transmission to the Appellant. 

 

3. On instruction learned counsel appearing on behalf of the Appellant 

sought permission to withdraw the appeal in view of the settlement reached 

above.   

 

4. In view of such prayer, all the appeals stands disposed of as withdrawn. 

Parties are directed to act in term with the agreement. 

 

 

  

[Justice S. J. Mukhopadhaya] 

 Chairperson 
 
 

 

 

 

 

        [Justice Bansi Lal Bhat] 
    Member (Judicial) 

 

am/gc 


